FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulation, 2017)

For the attention of the stakeholders of Indusface Telecom Private Limited

Sr. No Particulars Detail
1 Name of corporate person Indusface Telecom Private Limited
2 Date of incorporation of corporate | 01/12/2008
person
3 Authority under which corporate | Registrar of Companies, Ahmedabad,
person is incorporated/ registered Gujarat under the Companies Act, 1956
4 Corporate Identity Number/ | U72900GJ2008PTCO055575
Limited Liability Identity number
of corporate person
5 Address of the registered office and | A/2-3, 3RD Floor, status Plaza, Opp.
principal office (if any) of corporate | Relish Resort, Akshar Chowk, Old Padra
person : Road, Vadodara, Gujarat, India, 390020
6 Liquidation commencement date of | 28.02.2026
corporate person
7 Name, address, email address, | Kashyap Shah
telephone  number and  the | Insolvency Professional
Registration number of the | B-203, Manubhai Towers, Opp. M S
liquidator University, Sayajigunj, Vadodara 390020
' Email:- kashyap.cs.ip@gmail.com
Telephone no. 9998062244
Registration no: IBBI/IPA-002/1P-
N00367/2017-18/11035
8 Last date for submission of claims | 29.03.2026

Notice is hereby given that Indusface Telecom Private Limited has commenced voluntary
liquidation on 28.02.2026.

The stakeholders of Indusface Telecom Private Limited are hereby called upon to submit a
proof of their claims, on or before 29.03.2026 to the liquidator at the address mentioned against
item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Kashyap Shah
Liquidator of Indusface Telecom Private Limited

Registration no: IBBI/IPA-002/IP-N00367/2017-18/11035
AFA valid upto 30-06-2027

Submission of false or misleading proofs of claims shall attract penalties.

Date: March 2, 2026
Place: Vadodara
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NUCLEUS SOFTWARE EXPORTS LIMITED
CIN: L74899DL1989PLC034594
Regd. Off.: 33-35 Thyagraj Nagar Market, New Delhi-110003
Tel No.: +91-120-4031400; Fax: +91-120-4031672

@

NUCLEUS

SOFTWARE Email: investorrelations@nucleussoftware.com; Website: www.nucleussoftware.com

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER

REQUESTS OF PHYSICAL SHARES

Notice is hereby given that in continuation to previous SEBI circular, dated July 02, 2025, a
special window has been relaunched pursuant to the SEBI Circular No. HO/38/13/11(2)2026-
MIRSD-POD/I/3750/2026 dated January 30, 2026 for a period of one (1) year from February
05, 2026 till February 04, 2027 to facilitate transfer and dematerialization of physical securities
which were sold/purchased prior to April 01, 2019, and rejected/returned/not attended, due to
deficiency in the documents/ process/or otherwise by furnishing necessary documents and
information to the Company’s RTA. The securities so transferred shall be mandatorily credited
to the transferee only in demat mode and shall be under lock-in for a period of one year from
the date of registration of transfer.

Re-lodgement of legally valid and complete documents for transfer of physical shares,
where there is no dispute on ownership will be considered. Investors may submit their request
till February 04, 2027, with the Registrar & Share Transfer Agent (RTA) of the Company.
The Details of Registrar and Transfer Agent (RTA) are as under:
KFin Technologies Limited,
Unit: Nucleus Software Exports Limited, Selenium Building, Tower B, Plot Nos. 31-32
Gachibowli, Financial District, Nanakramguda, Serilingampally Mandal, Hyderabad-500032,
Email: einward.ris@kfintech.com, suresh.d@kfintech.com

During this period, the securities that are re-lodged for transfer shall be issued only in demat
mode upon submission of complete and valid documents and subject to verification of the same
by RTA/Company. The lodger must have a demat account and provide his/her Client Master List
(CML), along with the transfer documents and share certificates, while lodging the documents
for transfer with Company's RTA. Due process shall be followed by the RTA for such transfer-
cum-demat requests.
We reiterate that re-lodgement will be allowed only in those cases where transfer deed for
physical shares were lodged before April 01, 2019 and were rejected/returned/not attended
due to the deficiency in the documents/process/or otherwise.
For Nucleus Software Exports Limited
Sd/-
Poonam Bhasin
Company Secretary )

Place : Noida
L Date :March 03,2026
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FINANCIAL EXPRESS

Regional Office- Ahmedabad
Shop No.415, 4th Floor, Sakar VII, Ashram Road Navrangpura, Nehru Bridge Junction, Ahmedabad

% SOUTH Gujarat, Pincode: 380009,  Phone: 079-26585600,07926585700,
INDIAN Bank | £_mail: 101018@sib.co.in.

Ref: RO-AHMD/M&C/Sale/09RF/2025-26 E-AUCTION SALE NOTICE Date : 27-02-2026

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 read with proviso to Rule 8(6) and 9(1) of the Security Interest (Enforcement) Rules, 2002.

Borrower - 1. M/s. Priyankshi Fashions Private Limited,

4b Upper Ground Shop No 1695-96, Radha Krishna Textile Market, Begampura, Nawabwadi Ring Road, Surat Gujarat - 395002

Guarantors - 2. Mrs Ramta Krishnakumar Khetan, Flat 11-B, Ratnakruti, Apartment Near Croma, Piplod, Dumas Road, Surat — 395007 Also At 105,
Prakruti Apartment, Opp Uma Bhav, Bhatar Road, Surat, 3. Mr. Krishnakumar Laxminarayan Khetan, 105, Prakruti Apartment, Opp Uma Bhav, Bhatar
Road, Surat Also At Flat 11-B, Ratnakruti, Apartment Near Croma, Piplod, Dumas Road, Surat — 395007

Notice is hereby given to the public in general and in particular to the borrower/guarantors that the below described immovable properties mortgaged to
the South Indian Bank Ltd, the Physical Possession of which has been taken by the Authorised Officer of The South Indian Bank Limited (Secured Creditor),
will be sold on “as is where is” basis, “as is what is” and “whatever there is” condition on 20-03-2026 for recovery of a sum of Rs. 10,95,04,495.93 (Ten
Crore Ninety Five Lakh Four Thousand Four Hundred Ninety Five Rupees and Ninety Three Paise Only) as on 26-02-2026 with future interest, costs and
expenses etc. thereon due to The South Indian Bank Limited, Branch Surat (Secured Creditor), from the above mentioned Borrower and guarantor(s).

Item No.1 - Name of Property Owner - Mrs. Ramta Krishnakumar Khetan

Description of property - All that piece and parcel of Flat bearing No 11/B on 11th Floor of ‘Ratnakruti Apartment’ with 4985 Sq.Ft of super built-up
area, and all rights in common areas and facilities, built on Land bearing Plot No. 3-B, 4 to 14 (Part) of land bearing Revenue Survey No 81 & 82 paiki
of village Piplod,i.e. Final Plot No 49 & 50 paiki of Town Planning Scheme No.6 SuratCity, Surat District with all other appurtenant rights &
improvements thereon in the name ofMrs. Ramta Krishnakumar Khetan morefully described in the Sale Deed dated 26-03-2003 registered as Doc No.
5195/2003 of SRO Surat - 1 (Athwa) Boundaries of the plot : North : 60 Mts. Road, South : Border of Village Vesu, East : Land of Final Plot no 129,
West : Land of Sub Plot no 1

Encumbrances known to the Bank - No Encumbrance

Reserve Price Earnest Money Deposit (EMD) Bid Increment amount Date and time of E-auction

20-03-2026 from 11:00 AM to 12:00 PM
(with 5 minute unlimited auto
extensions till sale is concluded)

Rs. 2,00,00,000/- (Rupees
Two Crores Only)

Rs. 20,00,000/- (Rupees Twenty Lakhs Only)
(EMD shall be deposited on or before
19-03-2026 by 5:00 PM )

Rs. 10,000/- (Rupees Ten
Thousand Only)

For detailed terms and conditions of the sale, please refer to the link provided in web portal of South Indian Bank Ltd, (Secured Creditor) website
i.e. www.southindianbank.com. Details also available at www. southindianbank.com. and https://bankeauctions.com/

For any further clarification with regards to inspection of property, terms and conditions of the e-auction or submission of bids, kindly contact South
Indian Bank Ltd on 9709192020, and 9488979729 or 079-26585600 at the South Indian Bank Ltd, Regional Office Ahmedabad.

Place: Ahmedabad Sd/- AUTHORISED OFFICER ]

NOTICE FOR POSSESSION
CUM REMOVAL OF

HDFC Bank Limited
Branch Address: HDFC House, Trident Complex, Race
Course Vadodara 390007.
CIN L65920MH1994PLC080618 Website: www.hdfcbank.com

{1} HDFC BANK

Wi Lrsrie A oo et

PERSONAL BELONGINGS/
HOUSEHOLD GOODS

Whereas the Authorized Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalﬂamated with HDFC Bank Limited by virtue of

a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th Marc!
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (“said Act”) and in exercise of powers conferred under
Section13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notices under Section 13 (2) of the
said Act, calling upon the following borrower(s) / Legal eir(sg and Legal Representative(s) to pay the amounts mentioned against their
respective names together with interest thereon at the applicable rates as mentioned in the said notices, within 60 days from the date of
of the said Notice/s, incidental expenses, costs, charges etc till the date of payment and / or realization.

2023) (HDFC), under the Securitization And

r
b
ot

edrc

Encore Asset Reconstruction Company Private Limited (Encore ARC)
5TH FLOOR, PLOT NO. 137, SECTOR 44, GURUGRAM — 122 D02, HARYANA

[Appendix -IV -A] [See Proviso to Rule 8(E) riw 3(1
PUBLIC E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Motice for Sale of Immovable Asset under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interast Act, 2002 read with Proviso to Rule 8{6) read with Rule 9(1) of the Security Interest
(Enforcement] Rules, 2002 (Rules).

Mofice is hereby given to the public in general and in particutar to the Bomower and Guarantons) that the below described Immovabie
proparty margaged/changed 1o the DCE Bank Limited (DCE) Bank o secure the cutstanding dues in the laan account since assigned 1o
Encore Asset Reconstruction Company Private Limited, acting in s capacity as the trustee of EARC-E0T-001-Trust (" Secured Creditar’),
which is under Physical Possession of the Aufhorized Cfficerof the Secuned Creddor, will be sod on "AS IS WHERE 157, "AS ISWHATIS",
and "WHATEVER THERE I5" basts on 07.04.2026 for recovery of 12,43,745.87/- (Rupees Twelve Lakh Forty Three Thousand Seven
Hundred Foriy Frve And Eighty Seven Paisa Only) a3 on 06.07. 2020 and furiharinterestat conirachesl rate 1ill recoweny and other cosls,
charges abc, after adjusiment of recovery/realization, § any, due 1o e Secured cradilor from borrower Mrs. Bhavlkaben P Thakkar
{Borrower) and Mr. Lakshyank Pravinbhai Thakkar {Hereinafter collectively referred as Co-Applicants!/Guarantors)

The dEnrip’.i:ﬂ -Jflﬂn:: praper:r_.-.lfgasen'e F‘*iu:ﬂEF‘]‘.:rﬂ're secured asset & the Eamest Maney DepositiEMD) is be ag under

APPENDIX V-2
Sala Motice for sale of Immovable Property

E-Auction Sale Motica for sate of immovable Assets wndsr the Sacuritisation and
Reconstructicn of Financial Assets and Enforcement of Security Inerast Act, 2002
reiad with proviso to Rule 8(6) and Fade 91) of the Security Inerest (Enforcament)
e A0,

Molice & hereby given bo the public ingeneral and in parbBeular b the Borrosser($) and
Guaranbar(s) that the below descrbed Immovable Property mortgaged 1o Sammaan
Capital Limited (formerly known as Indiabulls Housing Finance Ltd.) [CIN :
LESHEIDLI00SPLCT136029] (“Secured Creditor"], the physical possassion of
which has bean taken by the Avthorsed Oificer of the Secured Creditor, will be sold on
“as s where 157, “as Is what is" and “whatever there is” basis on 23.03. 2026 from
05.00 P.M. to 06.00 PM.. for recovery of Re. 21,18, 385/ - [Rupees Twenty One Lakh
Eighteen Thousand Three Hundred Elghty Five Only) pending towards Loan
Account Mo, HOHLAHEOO486THS (Earller LAN Code G0002Z2E4 of DHFL), by way
ol culstanding pondipal, arresrs (nclhiding acerued lale charges) and inberest 1l
16.02,. 2026 with applicable fuluse intenest in lerms of the Loan Agreement and alher
related loan dogumentis) w. e, . 19,02, 2026 along with legal expensas and other
charges due bo the Sacured Creditor from PRASHANT K. SHAH @ PRASHANT
HKUSUMCHANDRA SHAH (CO - BORROWER. HUSBAND AS WELL AS LEGAL
HEIR OF LATE VANDANAPRASHANT SHAH),

The Resarna Price of the Immovable Progedy will be Re. 231,000/ (Rupees Two
Lakh Thirty One Thousand Only) and the Earrest Money Deposit (“EMD™) will b

Incase the e-auchon data s dedlared public hehday then the date will be sutomatically exiended lovery next working day,
For detailed terms & conditions please refer to the link provided in the secured creditor's website .2, hitp:'www.encorearc.com/

For amy clarficatiorninformation, mlarested parties may contact the Autharized Oficer of the Sacuraed Cradilor on mosile no. 9213016248 ar
email at dharmendra maurya@encareare, com
Date: 02 032026

Place: Mumbai
I

Sifl- [Dhanmandra Maurya)
Authorised Officar Encore Assel Reconstruction Company Pyl Lid

kotak KOTAK MAHINDRA BANK LIMITED
Registered Office : 27BKC, C 27, G Block, Bandra Kurla Complex, Bandra (E), Mumbai - 400051.
Kotak Mahindra Bank Corporate Office : Kotak Infinity, Zone-l, 4th Floor, Bldg. No.21, Infinity Park, Goregaon, Mumbai - 400097.
Regional Office : Kotak Mahindra Bank Ltd. 9th Floor, B-Wing, Vivaan Square, Jodhpur Cross Road, Satellite, Ahmedabad, Gujarat — 380015,
Contact No: +91 9429919818, Email ID — punit.makhecha@kotak.com

POSSESSION NOTICE

(For immovable property)
(AS PER APPENDIX IV READ WITH RULE 8 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002)
WHEREAS, The undersigned being the Authorized Officer of KOTAK MAHINDRA BANK LIMITED, a banking company within the meaning of the

Banking Regulation Act, 1949 having it's Registered Office at 27BKC, C 27, G Block, Bandra Kurla Complex, Bandra (E), Mumbai - 400051 and
Regional Office at : Ahmedabad / Rajkot / Surat, under the Securitization and Reconstruction of Financial Assets and Enforcement of Security

. . Date of L . Interest Act, 2002 and in exercise of powers conferred under Section 13 (2) read with rule 9 of the Security Interest (Enforcement) Rules, 2002

Sr.| Name of Borrower (s) / Legal Heir(s) and | Outstanding Demand| _ Date of Description of Immovable Property (ies) / issued a demand notice, to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice. The Details of the

No. Legal Representative(s) Dues Notice | Possession Secured Asset (s) Parties along with Mortgaged Property Possession taken by the Bank, is given below :-

A B c D | E F Name of Customer (Borrower(s)/Co-Borrower(s) Date of Demand Notice u/s 13(2) Date of Possession
and Guarantor(s)), Along read with rule 9 of SARFAESI Act. & Type
MR TRIVEDI BHAVINBHAI (BORROWER) | Rs. 12,23,598/- | 30-Dec-| 01-Mar- . .
e S VED) DIPAI(.II?EN 0 ) o p o026 |UNIT-121/2P1 SHIVAM AVENUE S NO 121/2P1, OPP Loan Account Nos. Along with Amount in Rs. |
(CO-BORROWER) Rs. 2,52,996/- PHYSICAL | BAJAJ SHOWROOM, MEHTA SOCIETY, STATION 1) Mr. Piyush Pravinbhai Sondagar (Borrower/Mortgagor 2) Mrs. [ Demand Notice Date : 17.12.2025 02.03.2026

187290- 668034509,628217173 |55 on 30-Nov-24 ROAD, KALOL, PANCHMAHAL - 389350

| MISS PATEL DIPIKABEN (BORROWER) | Rs. 1,55,401/- '25-Mar- 01-Mar- | DUPLEX-41KALPVRUKSH DUPLEX, S NO 258P,
193402- 702893964,693597505 and 28,31,050/-| 2025 | 2026 | NEAR NILKANTH UPVAN NEAR RAVJI RESIENCY
as on 28-Feb-25 PHYSICAL | HALOL-VADODARA BYPASS ROAD DAVADA,
HALOL PANCHMAHAL, GUJARAT - 389350
MR RAJPUT SHAILENDRA (BORROWER) | Rs. 10,88,838/- | 23-May-| 01-Mar- | ROW HOUSE-76 DREAM CITY, S NO 130,NR SUN
3 MRS SINGH JUHI SINGH (CO- BORROWER)|as on 30-Apr-25| 2025 | 2026 CITY, DADHALJITALI ROAD,MOJE DADHAL,
196750~ 645223500 PHYSICAL ANKLESHWAR- 393001.
' MR MANGE PRATAP MANGALDAS | Rs. 10,00,808/- |04-Mar-| 01-Mar- | FLAT-D-404FLOOR-FOURTH, GANESH PARK-3 |
(BORROWER) and 25,331/-as | 2025 2026 | BLOCK-D, PLOT 608 TO 613/5,S NO 251, 252/P,

4 191166- 622085673,622409585 on 31-Jan-25 PHYSICAL | 255/P, GANESH INFRASTRUCTURE CHSL PART-2,

NR. SARDAR PARK CHOKDI,500 QUARTERS
ROAD, ANKLESHWAR -393001

02-Mar- | FLAT-C/401,FLOOR-4™, SHREE SWAMINARAYAN
2026 PARK (TOWER C), PLOT 86, S NO 505, NR.
PHYSICAL SHREE SIDDHESHWAR HERITAGE OPP.L&T
KNOWLEDGE CITY-N.H.8, AJWA-WAGHODIA RING
ROAD, VADODARA, GUJARAT - 390019

FLAT-A-601, FLOOR-SIXTH, PARADISE AURA -

Rs. 9,35,663/- | 08-Jan-
as on 30-Nov-24| 2025

MR PARMAR KUNAL (BORROWER)
MRS PARMAR SAVITABEN ANILBHAI
5 (CO-BORROWER)
181834- 625629456

Mr. HARIJAN RAMESH GOVIND Rs, 11,10,339/- | 09-Sep-| 01-MAR-

6 (BORROWER) as on 31-Jul-24 | 2024 2026 | TOWER A, S NO (RS2649), NR GURUDWARA, B/H
181722 - 626060678 PHYSICAL |MILAP NAGARI, MISSION ROAD, NADIAD -387001
MR MEHULKUMAR CHAVDA Rs, 11,97,149/- | 18-Aug-| 02-MAR- |  FLAT-202,FLOOR-2,SHIV ASHISH COMPLEX
MRS CHAVDA KAPILABEN PRAVINBHAI |and Rs, 44,166/-| 2025 2026 F.P.68/2, T.P. 63,PLOT-5, SHAISHAV COLONY,

7

202699 - 650969411,652322102 as on 31-Jul-25 PHYSICAL | B/H YASH COMPLEX, GOTRI ROAD, VADODARA -

390021

*with further interest as applicable, incidental expenses, costs, charges etc incurred till the date of payment and / or realisation.

However, since the borrower/s / Legal Heir(s) and Legal Representative(s) mentioned hereinabove have failed to repay the amounts due,
notice is hereby given to the borrower/s / Legal Heir(s) and Legal Representative(s) mentioned hereinabove in particular and to the
public in general that the Authorised Officer/s of HDFC have taken possession of the immovable property (ies) / secured asset(s)
described herein above in exercise of powers conferred on him/them under Section 13 (4) of the said Act read with Rule 8 of the said
Rules on the dates mentioned above.

The borrower(s) / Legal Heir(s) and Legal Representative(s) mentioned hereinabove in particular and the public in general are hereby
cautioned not to deal with the aforesaid Immovable Property(ies) / Secured Asset(s) and any dealings with the said Immovable Property
(ies) / Secured Asset(s) will be subject to the mortgage of HDFC.

Borrower(s) / Legal Heir(s) / Legal Representative(s) attention is/are invited to the provisions of sub-section (8) of section 13 of the Act,
in respect of time available to redeem the secured asset/s.

Copies of the Pnachanma drawn and Inventory made are available with the undersigned, and the said Borrower(s) / Legal Heir(s) / Legal
Representative(s) is / are requested to collect the respective copy from the undersigned on any working day during normal office hours.
Furthermore, At the time of taking over possession of the said immovable property (ies) / Secured Asset (s), the Authorised Officer of
HDFC has drawn up an inventory of personal belongings and household goods lying therein, copy whereof can be collected from the
undersigned on any working day during office hours.

In the circumstances, Notice is hereby given, to the said Borrower (s)/ Legal heir(s) / Legal Representative(s) to forthwith remove the
personal belongings / household goods lying in the aforesaid immovable property (ies) /Secured Asset (s)) within 10 (ten) days from the
date hereof, failing which the Authorised Officer will have no other option but to remove the personal belongings/household goods and
dispose off /deal with it in the manner as may be deemed fit, entirely at the Borrower (s) / Legal heir(s) / Legal Representative(s) risk as
to cost and consequences, in which event, no claim will be entertained in this regard in future.

Date : 03.03.2026
Place : Gujarat

Sd/-, Authorised Officer,
For HDFC Bank Ltd.

Regd Office: Housing Development Finance Corporation Ltd, Ramon House, H.T. Parekh Marg, 169, Backbay Reclamation, Churchgate, Mumbai

Tyger Capital Private Limited

Registered Office : Adani House, 56, Shrimali Society, Navrangpura, Ahmedabad 380 009, Gujarat, India
Corporate Office : 1004/5, 10th Floor, C-Wing, One BKC, C-66, G- Block, Bandra Kurla Complex,
Bandra (E),Mumbai-400051.Maharashtra,India,

CIN: U65990GJ2016PTC093692, Web : www.tygercapital.in

TYGE®"

CAPRITAL

PUBLIC NOTICE FOR E-AUCTION CUM SALE

Pursuant to taking possession of the secured asset mentioned hereunder by the Authorized Officer of Tyger Capital Pvt. Ltd. (formerly Known as
M/s. Adani Capital Pvt. Ltd. vide Certificate of Incorporation dated 6th June 2024, issued by the Office of the Registrar of Companies, Ministry of
Corporate Affairs, herein after refer to “TCPL’) under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 for the realization of loan dues from borrower/s, in the following loan accounts right to sale on ‘AS IS WHERE IS BASIS’, ‘AS IS WHAT

Sunitaben Piyush Sondagar (Co Borrower) Rs. 23,95,722/- as on 12-12-2025  Sympolic Possession

DESCRIPTION OF THE IMNMOVABLE PROPERTY
All that piece or part and parcel of constructed Property being Office No. 503, on the 5th Floor, admeasuring 53.92 Sq. Mtrs (as per RERA
Carpet area), (as per AMC approved plan admeasuring 603.86 Sq. Fti.e 56.10 Sq. Mtrs built up area) togetherwith undivided proportionate
share admeasuring 22.22 Sq. Mtrs and undivided proportionate land share in common built up area in the scheme known as “AMBIENCE”,
constructed on Final Plot No. 314, Paiki Sub Plot No. 2+ 3, Registration District Ahmedabad and Sub-District, Ahmedabad -3, Memnagar.

Name of Customer (Borrower(s)/Co-Borrower(s) Date of Demand Notice u/s 13(2) Date of Possession

and Guarantor(s)), Along read with rule 9 of SARFAESI Act. & Type
Loan Account Nos. Along with Amount in Rs.
1) Mr. Ravikumar Sipahlal Singh (Borrower/Mortgagor) 2) Mrs. Asmita | Demand Notice Date : 13.06.2025 25.02.2026

Rs. 17,90,399.04/- as on 13-06-2025

Ravikumar Singh (Co Borrower) Symbolic Possession

DESCRIPTION OF THE IMNIOVABLE PROPERTY

Property No.1: All that piece or parcel of the immovable property being Office No. A1/309 of 3rd Floor in Block No. A1, as per on site
numbering (unit No 308 on 3rd floor in A1 Block as per B.U Plans) having carpet area Admeasuring about 32.27 Sq. Mtrs in Phase-Il along with
propionate undecided share admeasuring 21.45 Sq. Mtrs in the land of the Scheme known as “SUMEL-10" constructed and situated on the
non-agricultural land being Final Plot No. 104/1 (Paiki) admeasuring about 16591 Sq. Mtrs. (which also foems part of City Survey No. 255, 256
and 257 in City Survey Ward No. 2 given in lieu of Town Planning Scheme No. 16 (Saher kotada 2nd Varied) (old Survey No. 138/A1, 139,
142/1, 143,144/1 and 145) Situated at Mouje Saher Kotda, Taluka Maninagar in the registration District of Ahmedabad and Sub District
Ahmedabad-7 (Odhav). and bounded as: North: Staircase & Passage, South: Office No. A1-310 as per site, East: Passage, West: Office No.
A1-338 as per site. Property No.2: All that piece or parcel of the immovable property being Office No. A1/338 of 3rd Floor in Block No. A1, as
per on site numbering (unit No 337 on 3rd floorin A1 Block as per B.U Plans) having carpet area Admeasuring about 32.27 Sq. Mtrs in Phase-II
along with propionate undecided share admeasuring 21.45 Sq. Mtrs in the land of the Scheme known as “SUMEL-10" constructed and
situated on the non-agricultural land being Final Plot No. 104/1 (Paiki) admeasuring about 16591 Sq. Mtrs. (which also foems part of City
Survey No. 255, 256 and 257 in City Survey Ward No. 2 given in lieu of Town Planning Scheme No. 16 (Saher kotada 2nd Varied) (old Survey
No. 138/A1, 139, 142/1, 143,144/1 and 145) Situated at Mouje Saher Kotda, Taluka Maninagar in the registration District of Ahmedabad and
Sub District Ahmedabad-7 (Odhav). and bounded as: North: Staircase & Passage, South: Office No. A1-337 as per site, East: Office No. A1-
309 as per site, West: Passage.

Name of Customer (Borrower(s)/Co-Borrower(s) Date of Demand Notice u/s 13(2) Date of Possession

and Guarantor(s)), Along read with rule 9 of SARFAESI Act. & Type
Loan Account Nos. Along with Amount in Rs.
1) Ms. Shivangi Sanatkumar Pota (Borrower/Mortgagor) 2) Mrs. Hansaben | Demand Notice Date : 22.12.2025 03.03.2026

Rs. 31,73,729.35/- as on 12-12-2025

DESCRIPTION OF THE IMMOVABLE PROPERTY
All that piece and parcel of the immovable property bearing D/302, “CASARIO" having total area admeasuring 133.78 sq. mtrs along with
proportionate undivided Share 49.41 Sq. mtrs in the land of constructed and situated on the non-agricultural land being Final Plot No. 32/3,
32/4. in Section-2 of Town Planning scheme No. 5 at MoujeRandesan, Taluka: Gandhinagar in the Registration District of Gandhinagar, Sub
District of Gandhinagar and Bounded as Under: East: Scheme Internal Road, West: Flat No. D/303, North: Flat No. D/301, South: Scheme
Internal Road + Garden.

S. Pota (Co Borrower)

Symbolic Possession |

Name of Customer (Borrower(s)/Co-Borrower(s) Date of Demand Notice u/s 13(2) Date of Possession

and Guarantor(s)), Along read with rule 9 of SARFAESI Act. & Type
Loan Account Nos. Along with Amount in Rs.
1) Mr. Valaki Ashvinbhai Kalubhai (Borrower/Mortgagor) 2) Mr. Valaki | Demand Notice Date : 22.12.2025 03.03.2026

Kalubhai Ravjibhai (Co Borrower) Rs. 25,20,795.89/- as on 12-12-2025 |Sympolic Possession

DESCRIPTION OF THE IMNOVABLE PROPERTY
All piece and parcel of property bearing Flat No. 304 on the 3rd Floor admeasuring about 85 Sg. yards in the scheme known as “MADHAV
RESIDENCY" situated on the land bearing Final Plot No. 30 of Town Planning Scheme No.1 (land of old revenue Survey No.560) situate, lying
and being at MoujeOdhav, Taluka: City, in the Registration District of Ahmedabad and Sub District of Ahmedabad-7 (Odhav) and bounded as
under: North: Open Space With 10 Ft Margin, South: Flat No.D-305, East: Society’s Garden, Common Plot, West: Flat No. D-303.

Date : 02.03.2026, 03.03.2026, Place : Ahmedabad Sd/- Authorised Officer, Kotak Mahindra Bank Limited

Government of India, Ministry of Finance

&

IS BASIS’ and ‘Whatever Is There Is Basis’,. The sale will be done by the undersigned through e-auction platform provided at the website: b DEBTS RECOVERY TRIBUNAL-II
https://tygercapital.procure247.com/ Particulars of which are given Under: : . N wu v 4th Floor, Bhikhubhai Chambers, Near Kochrab Ashram, Paldi, Ahmedabad, Gujarat.
sr. B°"°wfgs)l C°'tB°"°we'I otion of ge:"‘t’“d dN°t'Xe Datet. eseWEMgce FORM NO. 22 (Earlier 62) [Regulation 35 & 36 of DRT Regulations, 2024] [See Rule 52(1) (2) of the Second Schedule to the Income Tax Act, 1961]
No.| . (s)/Guarantor(s) Description of Inmovable property utstanding Amoung__ READ WITH THE RECOVERY OF DEBTS DUE TO BANK AND FINANCIAL INSTITUTIONS ACT, 1993
Loan Agreement No {Secured debf) [\ Ancreass Fmount E-AUCTION / SALE NOTICE
Al that piece and Parcel of a Room No. 3, having built up area 14-83 -
100MSM001099317 / | Sq.mrs on Ground Floor in the Building Constructed on NAland 99-92  18-Nov-24 | Rs. 900000/- THROUGH REGD. AD / DASTI / AFFIXATION / BEAT OF DRUM / PUBLICATION |
1. | VIJAY BHAGWANJI |Sq. mtrof Plot Ng. 196 in the areaS known as Jyoti Jyoti Parké 2,ofJam-|  Rs. 1998674/- Rs. 90000/- RP/RC No. | 583/2016 0.A.No. | 72/2014
MUNGRA / MUKTABEN |nagar Revenue Survey No. 937, Situated at Lalpur Bypass Circle, Jam- As On Date Rs. 1000/- == -
BHAGWANJI MUNGRA |nagar City within the Limits of JMC, Sub-Dist & Regi Dist - Jamnagar in 18-Nov-24 Certificate Holder Bank Bank of India
the State of Gujarat Bounded as East- Room No. 4, West- Room No. Vs.
2, North- Plot No. 197, South- Open Space & Road Certificate Debtors | M/s. Shree NMadhav Traders & Ors.

EMD Submission Account details Alc No.: ADANIC100EMDCAP001, Bank Name: ICICI BANK LTD

(10% of RP) NEFT / RTGS Name of Beneficiary: Adani Capital Private Limited, IFSC Code: ICIC0000106
Date/ Time of e-Auction | 07-Apr-26, 11.00 AM TO 4.00 PM

Authorised Office Ajay Kumar - 9619661491 / Alpeshkumar Patel - 9033002279

TERM TERMS & CONDITIONS:

The e-Auction is being held on “AS IS WHERE IS” and “AS IS WHAT IS BASIS”.
1. Inspection at Site on 13-03-2026 & 24-03-2026
2. Online BID (EMD) / Offer start on 04-Mar-26 and end on 06-Apr-26 before 5:30 Pm
3. To the best of knowledge and information of the Authorised Officer, there is no encumbrance on any property. However, the intending bidders
should make their own independent inquiries regarding the encumbrances, title of property/ ies put on auction and claims/ rights/ dues/ effecting the
property, prior to submitting their bid. The e-Auction advertisement does not constitute and will not be deemed to constitute any commitment or any
representation of the bank. The property is being sold with all the existing and future encumbrances whether known or unknown to the ACPL. The
Authorised Officer/ Secured Creditor shall not be responsible in any way for any third- party claims/ rights/ dues.
4. It shall be the responsibility of the bidders to inspect and satisfy themselves about the asset and specification before submitting the bid. The in-
spection of property/ies put on auction will be permitted to interested bidders at sites as mentioned against each property description.
5. The interested bidders shall submit their EMD through Web Portal: https://Tygercapital.procure247.com) (the user ID & Password can be
obtained free of cost by registering name with https://Tygercapital.procure247.com) through Login ID & Password. The EMD shall be payable
through NEFT in the account mentioned above.
6. After Registration (One Time) by the bidder in the Web Portal, the intending bidder/ purchaser is required to get the copies of the following
documents uploaded in the Web Portal before the Last Date & Time of submission of the Bid Documents viz. i) Copy of the NEFT/RTGS
Challan or Demand Draft; ii) Copy of PAN Card; iii) Proof of Identification/ Address Proof (KYC) viz. self-attested copy of Voter ID Card/ Driving
License/ Passport etc.; without which the Bid is liable to be rejected. UPLOADING SCANNED COPY OF ANNEXURE-II & III (can be down-
loaded from the Web Portal: https://Tygercapital.procure247.com) AFTER DULY FILLED UP & SIGNING IS ALSO REQUIRED. The interested
bidders who require assistance in creating Login ID & Password, uploading data, submitting Bid Documents, Training/ Demonstration on
Online Inter-se Bidding etc., may contact M/s i-Sourcing Technologies Pvt. Ltd. 603, 6th Floor Shikhar Complex, Navrangpura, Ahmed-
abad 380 009,Gujarat, India E-mail ID : Karan@procure247.com, Rajesh@procure247.com, Tapan@procure247.com, Support Helpline
Numbers : Rajesh Chauhan - 6354910183 Karan Modi - 7016716557. Enquiries : Helpdesk@procure247.com, and for any property
related query may contact Authorised Officer: Ajay Kumar - 9619661491, e-mail ID: ajay. kumar2@tyger.in & Alpeshkumar Patel -
9033002279 e-mail ID: alpeshkumar.patel@tyger.in during the working hours from Monday to Saturday.
7. The interested bidder has to submit their Bid Documents [EMD (not below the Reserve Price) and required documents (mentioned in Point No.4)]
on/ before 27-Oct-25 up to 5:30 pm and after going through the Registering Process (One time) and generating User ID & Password of their own,
shall be eligible for participating the e-Auction Process, subject to due verification (of the documents) and/ or approval of the Authorised Officer.
8. During the Online Inter-se Bidding, Bidder can improve their Bid Amount as per the ‘Bid Increase Amount’ (mentioned above) or its multiple and
in case bid is placed during the last 5 minutes of the closing time of the e-Auction, the closing time will automatically get extended for 5 minutes
(each time till the closure of e-Auction process), otherwise, it'll automatically get closed. The bidder who submits the highest bid amount (not below
the Reserve Price) on the closure of the e-Auction Process shall be declared as a Successful Bidder by the Authorised Officer/ Secured Creditor,
after required verification
9. The Earnest Money Deposit (EMD) of the successful bidder shall be retained towards part sale consideration and the EMD of unsuccessful bidders
shall be refunded. The Earnest Money Deposit shall not bear any interest. The successful bidder shall have to deposit 25% of the sale price, adjusting
the EMD already paid, within 24 hours of the acceptance of bid price by the Authorised Officer and the balance 75% of the sale price on or before
15th day of sale or within such extended period as agreed upon in writing by and solely at the discretion of the Authorised Officer. In case of default
in payment by the successful bidder, the amount already deposited by the offer shall be liable to be forfeited and property shall be put to re-auction
and the defaulting borrower shall have no claim/ right in respect of property/ amount.
10. The prospective qualified bidders may avail online training on e-Auction from i-Sourcing Technologies Pvt. Ltd. prior to the date of e-Auction.
Neither the Authorised Officer/ Bank nor M/s. i-Sourcing Technologies Pvt. Ltd. shall be liable for any Internet Network problem and the interested
bidders to ensure that they are technically well equipped for participating in the e-Auction event
11. The purchaser shall bear the applicable stamp duties/ additional stamp duty/ transfer charges, fee etc. and also all the statutory/ non-statutory
dues, taxes, rates, assessment charges, fees etc. owing to anybody
12. The Authorised Officer is not bound to accept the highest offer and the Authorised Officer has the absolute right to accept or reject any or all
offer(s) or adjourn/ postpone/cancel the e-Auction without assigning any reason thereof
13. The bidders are advised to go through the detailed Terms & Conditions of e-Auction available on the Web Portal of M/s. i-Sourcing Technologies
Pvt. Ltd., https://Tygercapital.procure247.com) before submitting their bids and taking part in the e-Auction
14. The publication is subject to the force major clause.
Special Instructions: Bidding in the last moment should be avoided in the bidders own interest as neither the Tyger Capital Pvt. Ltd nor Service
provider will be responsible for any lapse/failure (Internet failure/power failure etc.). in order to ward-off such contingent situations bidders are
requested to make all necessary arrangements / alternatives such as power supply back-up etc, so that they are able to circumvent such situation
and are able to participate in the auction successfully.

Note - STATUTORY 30 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002
The borrowers / Co-borrower / Guarantors are hereby notified to pay the sum as mentioned above along with up to date interest and ancillary expenses
before the date of e-Auction, failing which the property will be auctioned / sold and balance dues, if any, will be recovered with interest and cost.

Place: JAMNAGAR, GUJARAT Sd/- Authorised Officer
Date : 04.03.2026 For Tyger Capital Private Limited
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To,

C.D. No. 1: M/s. Shee Madhav Traders,

C.D. No. 2: Legal Heirs and Representative of, Deceased Shri Kanubhai Nagarbhai Patel
2.1: Smt. Sushilaben Kanubhai Patel, \Wd/o. deceased Kanubhai Nagarbhai Patel.

2.2: Shri Umeshbhai Kanubhai Patel, S/o0 of deceased Kanubhai Nagarbhai Patel

2.3: Chandreshbhai Kanubhai Patel, S/o of deceased Kanubhai Nagarbhai Patel

The aforesaid CDs No. 1 and 2 have failed to pay the outstanding dues of Rs. 1,12,12,559/- (Rupees One Crore Twelve Lakhs Twelve
Thousand Five Hundred Fifty Nine only) (Less Recovery, if any) including interest in terms of judgement and decree dated 24.12.2016 passed in 0.A.
No. 72/2014 as per my order dated 24.12.2025 the under mentioned property (s) will be sold by public e-auction in the aforementioned matter. The
auction sale will be held through “online e-auction”

25% of his final bid amount after adjustment of EMD already paid in the baanknet wallet by immediate next bank working day through RTGS / NEFT as
per the details as under:

https://baanknet.com. |
Lot - . Reserve Price | EMD 10% or
No. Description of the Properties Rounded off | Rounded off
1 | Survey No. 468 Hec. Ara. Sg. Mtrs. i.e. 0-19-22 Akar 27 Paisa old tenure Agriculture Land of |  Rs. 25.50 Rs. 02.55
Mouje Village Limbasi Dist. Kheda Lacs Lacs
2 | Survey No. 964, hector - ara - sq. mts., i.e. 0-36-42, Akar 2.25 paise, old tenure Agriculture Rs. 43.70 Rs. 04.37
Land of Mouje Village Limbasi Dist. Kheda Lacs Lacs
3 | Survey No. 1009, hector - ara - sq. mts., i.e. 0-20-23, Akar 1.31 paise, old tenure Agriculture | Rs. 21.20 Rs. 02.12
Land of Mouje Village Limbasi Dist. Kheda Lacs Lacs
4 | Survey No. 1014, hector - ara - sq. mts., i.e. 0-39-46, Akar 2.56 paise, old tenure Agriculture Rs. 41.40 Rs. 04.14
Land of Mouije Village Limbasi Dist. Kheda Lacs Lacs

Note* : The EMD shall be deposited in baanknet wallet through E-auction website i.e. https://baanknet.com. The highest bidder shall have to deposit 1

Beneficiary Bank Name Bank of India

Beneficiary Name Ahmedabad Recovery Branch |
Beneficiary Account No. | 205490200000033

IFSC Code BKID0002054

1) The bid increase amount will be Rs. 10,000/- for Lot No. 1 & 3 and Rs. 25,000/- for Lot No. 2 & 4.

2) Prospective bidders may avail online training from service provider PSB Alliance (BAANKNET Auction Portal) (Tel Helpline No.
+91 - 8291220220 and Mr. Kashyap Patel (Mobile No. 9327493060), Helpline E-mail ID :
support.baanknet@psballiance.com and for any property related queries may contact Mr. Manish Gupta, Senior Manager,
(Mob. No. 7696696546).

3) Prospective bidders are advised to visit website : https://baanknet.com for detailed terms & conditions and procedure of sale
before submitting their bids.

4) The prospective bidders are advised to adhere payment schedule of 25% (minus EMD) immediately after fall of hammer / close of
auction and 75% within 15 days from the date of auction and if 15th day is Sunday or other Holiday, then on immediate next first
bank working day. No request for extension will be entertained.

5) The properties are being put to sale on “as is where is”, “as is what is” and “as is whatever” basis and prospective buyers are
advised to carry out due diligence properly.

6) Schedule of auctionis as under :-

1| Inspection of Property 09.03.2026, Between 11.00 AM to 02.00 PM

2 | Last date for receiving bids alongwith earnest money
and uploading documents including proof of payment
made

09.04.2026 up to 5.00 PM

3 | E-Auction 10.04.2026, Between 12.00 PM to 01.00 PM

(with auto extension clause of 03 minutes till e-auction ends)

/_\ (ANUBHA DUBEY)
{\@ RECOVERY OFFICER-I
- DEBTS RECOVERY TRIBUNAL-II
AHMEDABAD

i
—

epaper.financialexpress.com

Description of Property RF (inRs.) |EMD (inRs.) Date of Last date and time Rs. 23,100/- (Rupees Twenty Three Thousand One Hundred only) |, 2. equivalenl
E-Auction for submission of Bidl b 10% al the Réasars Prics
B-305, Ghanshyam Residency-1, Ganehs Chokdi Opp English | 10,00,000/ | 1,00,0007 13042026 12,04, 2006 DESCRIPTION OF THE IMMOVABLE PROPERTY
School, Bavla, Ahmedabad-382225 Time = 12.00 Til 6.00 FM FLAT NO. 204, HAVING SUPER BUILT - UP AREA OF 720 SQUARE FEET I E.
B 1o 0400 B 66.88 SQUARE METERS ON ZND FLOOR, BLOCH - 27 - E, IN THE PROJECT
HNOWMN AS "AAGAM 99 RESIDEMCY", TOGETHER WITH UMDIVIDED

PROPORTIONATE SHARE ADMEASURING 45.72 SOUARE YARDS |, E. 38,21
SOUARE METERS IN THE NOM AGRICULTURAL LAND ADMEASURING 23819
SOUARE METERS, BEARING AMALGAMATED REVENUE SURVEY NO. 949 P2
SITUATED, LYING AMD BEING AT MOJE SACHANA, TALUKA VIRAMGAM,
AHMEDABAD - 382110, GQUJARAT, ALOMNGWITH RIGHTS TO USE THE
COMMOMN AMENITIES AND FACILITIES IN THE SAID PROJECT DEVELOPED
ON THE LARGER LAND BEARING SURVEY NOS. 84501 AND 84902 AND WHICH

I5BOUNDED AS FOLLOWS -

OMOR TOWARDS EAST ! FLATMNO. ZTE-203

ON OF TOWARDS WEST ROADAND BLOCK ZTF
O OR TOWARDS NORTH FLATMO. ZTE- 201

OMN OR TOWARDS S0OUTH FOADAND OPEM LAMND

For detailed terms and condibons of sale, pleass refer to the bnk provided on the
wahgite o the Secured Cradilos e, l.'l".l'.'l.'i'.EEll"I"nI'r'IﬁF.lr'IEF.lFlll.]l coat; Conlact Mo - 0124-
G10910, =31 FOG5A5102d; E-mail id - aucionheiplineiDsam maandapital.com. For
bidding, lag on o s auclionbazaar, oom adi-
AUTHORIZED OFFICER

SaMMAAN CAPITAL LIMITED
(Formerly known as

INDIABULLS HOUSING FINANCE LTD.)

Date ; 23.02.2026
Flace : AHMEDABAD

1| Name of CoFparale persan

FORM A
PUBLIC ANNOUMCEMEMNT
(Ragulation 14 af tha |frsdvency and Bankrupley Board of India
{Wolumtary Liguidation Process) Beoulation, 2017
FOR THE ATTENTION OF THE STAKEHOLDERS OF

INDUSFACE TELECOM PRIVATE LIMITED

Farticilarns | . (g
Indusfaca Talecom Private Limitad
¢ | Date of incorparation of corporate person | 091272008
3 | Autherity under which corporate persan | Registrar of Companses, Ahmedabad

is incarporated’ regislered Gujsrat iader the Comparses Act. 1956
4 | Comorale Idenbly Numban' Limied Ligbiity | UT2900G12008PTCIS5575

Idenlily numbsar of corparla parsan
a3 | Addeess of the registered office and

principad office (if any) of comporate persan

| Af2-3, 3RD Fioor, status Plaza, Opp. Relish
Resort flehar Chowk, 08 Padra Road,
| Vadpdara, Gujaral, Indiz, 290020

g | Liquidabon commencemant date 2802 2028
_ ol corpirate person _ _
7| Mame, addmss, email addrass, Kashyap Shah

balaphiome numiber and s Regqistration
pirmbaer of The liguesatar

Inaaheancy Professiral
B-203, Manubhai Towers, Opp. M5
University, Sayajigunj, Vadodara 320020
Emadl:- kashyap.cs in@gmail com
Tebephone no, 4598062344
Reglairation no:
| | IBEVIPA-LOHIP-HO0BET 201 7-1811035
8 | Last dete for submis=aon af daims 2503 3036

Motz is hareby given thal Indusface Telecom Private Lemited has commenced volunbany
liquidasion an &8,02.2026.

Thee slakabaiders of Industace Telecom Private Limited ana beraby caled upan Lo Submila proef
of lhaiir claime, amar befars 29.03.20@26 o tha liquidedor at the address mentionad ageirst bam 7.
Tha financial cradiors shall submit their proof of claims by elecinnic means ondy, All other
stakeholdars may submit the progfof claims in person, By pest or by eleclronic masng &l

Submigsion of false or misleadng proofs of casms shall atfrack penalties Kashyap Shah
Liquitator of Indusface Talecom Private Limitad

Registration na: IEBIMPA-O02NP-NO026T201 T-18/11035
AFA vald b 30-06-2027

Diate: March 2, 2026
Place: Vadodara

APPEMNDIX IV-4

Sale Motice for sale of Immovable Property
E-Aucticn Sale Motice for =ale of Immovable Assets wnder the Securitisation and
Reconstruction of Financial Assets and Enforcement of Sacurity Interest Act, 2002
read with proviac to Rule B(6) and Rute 1) of the Sscurity interest (Enforcament)
Fides 2002
Modice is heraby ghvan to the public in general and in particular to the Bomoweris ) and
Guarantar|s) that thea below described Immovabla Property mortgsged o Sammaan
Capital Limited (formerly known as Indiabulls Housing Finance Lid.) [CIM @
LESOZ2DL2005PLC136029] (“Secured Creditor”], the physical possession of
wiich has been taken by the Avthorised Officer af the Secened Credibos, will Be sold on
"% is where (7, “as is what is" and "whatover there is"™ basis on 23,03, 2026 from
05,00 P.M, to 06.00 P.8,. lor recovery of Rs, 25,232,074/ (Rupees Twenty Five Lakh
Twanty Two Thousand Seventy Four only} pending towards Loan Account Mo,
HOHLSUROD486T 62 (Earlier LAN Code 00009990 of DHFL), by way of outstanding
principat, ammears {including accreed late changes) and inberest Gl 18.02.2026 with
appliceble future mferasi intarme of the Loan Agreement and other related loan
document(s} w. 2. f. 19.02_2026 along with legal sxpenses and other changes dos 1o
tee Secured Creditor frem DINESH RAMDAS SONVANE @& SONAWANE
DINESHBEHAI RAMDASHBHAI and SANGEETABEN DINESHEHAI SONAVANE
[ SONAWANE SANGITABEN DINESHBHAI,
The Reserde Price of the Immovable Property will b2 Rs. 8,32, 5000- (Rupaes Elght
Lakh Thirty Twe Thousand Five Hundred only) and the Eamest Money Depesit
(“EMD") will be Rs, 83,250/ (Rupees Eighty Three Thousand Twe Hundred Fifty
anbyhl @ equivalent oo 10% al the Resane Prics

DESCRIPTION OF THE IMMOVABLE PROPERTY

PROPERTY BEING OPEN LAND OF PLOTS, PAIKI PLOT MO. 269 FOR
RESIDENTIAL PURPDSE, ADMEASURING 80,11 8Q. MTS, OF OPEN LAND,
SCHEME DEVELOPED ON NON - AGRICULTURAL LAND AND KMOWN A5
“RUDRAKSH RESIDENCY", ON LAND BEARING SURVEY NO. 35111,
REGISTERED VIDE BLOGCK NO, 367 NON - AGRICULTURAL LAND
ADMEASURING AS FER T2, HECTARE 2-69-94 S50 MTS., PROPORTIONATE
UNDIVIDED SHARE OF LAMD ADMEASURING 3560 500 MTS. WHICH IS
INCLUSIVE OF ROAD AMD COP OF MOUJE GAM KAREL|, SUEB DISTRICT
TALUKA PALSANA, DISTRICT SURAT — 304180, GUJARAT AND WHICH 15

BOUNDED ASUNDER ;
EAST ADJOINING SOCIETY ROAD
WEST ADJOINING PLOT NO. 238

HORTH :  ADJOINING PLOTHO. 270
SOUTH @ ADJOINING PLOT NO. 268

For detasiled terms and conditions of sale, please refer to the kink provided on the
website of the Secured Crediter Le. www.sammaancapital.com; Contact Mo - 0124-
G10910, 31 706545103, E-mal id | auchonhaiplinei@sammaancapiial.com. For
bidlding, g on o s auclionbazaar. com adis

AUTHORIZED OFFICER

SAMMAAN CAPITAL LIMITED
(Formerly known as

INDIABULLS HOUSIMG FINAKNCE LTD.)

Durte | 23.02.2026
Place : SLURAT

APPEMDIX IV-A

Sala Motice for sale of Immovable Proparty
E-fuction Sale MNofica for sale of Immovable Assets under the Secuntisation and
Reconsirucion of Financial Assets and Enforcement of Securily inlerest Act, 2002
read with proviso o Rule 8(6) and Fule 8(1) of the Security interest (Enforcemeant)
Rules. 2002,
Motice is heraby given o the publc in general and in particular to the Bormowern(sjand
Guarantor|s) that the bedow described Immovable Propary morigaged to Sammaan
Finserve Limited (formery known as Indiabulls Cammerdial Credit Limited)
[CIM UE59230L2006PLE150632] (“Secured Creditor®), the physical
possassion of which has bean taken by the Authorisad Officer of the Secured
Coreedibor, will b sold on "as is where is", "as is what is” and "whatever thare is'"
basis on 23032026 trom 03.00 P.M. to 06.00 P.M., for recovery of Bs. 1,11,13,.526/-
(Rupess One Crore Eleven Lakh Fifteen Thousand Five Hundred Twenty Six
onlyl pending fowards Loan Account Mo, HLLASRMOQSO8551. by way of
outstanding principal, arrears [including acorued late charges) and Inberest [
18.02.2026 with appleable fubure Interest in terrms of the Loen Agreemeant and oties
ralated loan documentis) w, . f 19.02.2026 along with legal expanses and othar
charges due o the Secured Craditor from VIKAS KUMAR A JAISWAL
(FREOPRIETOR, AaNYA KIRAN FABRIZONE) and BINDU VIiKASKUMAR
JAISWAL
The Resarde Price of the Immovable Propay will be Rs. 57.60,000/- (Rupees Fifty
Sevan Lakh Sixty Thousand only} and tha Earmest Monay Daposit (“"EMD™) will b=
Rs. 576,000/ (Rupees Five Lakh Seventy Six Thousand onby) i e equivalent to
10% 0l the Resanss Frics.

DESCRIPTION OF THE IMMOVABLE PROPERTY

ALL THAT PIECES OR PARCEL OF LAND AS UNDER TOGETHER WITH ALL THE
STRUCTURES, BUILDINGS, FURNITURE, FIXTURES, FITTINGS, STANDING
AND | OR PLANT AND MACHINERY INSTALLED | TO BE INSTALLED AND ! OR
CONSTRUCTED /! TDO BE CONSTRUCTED THEREDON AMD ALL THE PRESENT
AND FUTURE TITLE, INTERESTS AND / DR RIGHTS OF THE MORTGEAGORS(S)
THEREIN;

IMMOVABLE PROPERTY BEING PREMISES OF OFFICE HO, 12 (AS PER
CORPORATION PLAN OFFICE NO. 1), ADMEASURING B56.38 50Q. FTS,, I, E,,
TO.58 50. MTRS. CARPET AREA & ADMEASURING 83.55 5Q. MTRS. BUILT -UP
AREA, ALONGWITH PROPORTIONATE UNDIVIDED SHARE N GROUMND LAND,
BUILDING NO_'B', 13T FLOOR, “SIDOHA CHAKRA RESIDENCY", DEVELOPED
UPON THE LAND SITUATED IN STATE OF GUJARAT, DISTRICT SURAT, SUB
DISTRICT AND TALUKA : SURAT CITY - IGED0S, MOJUE © VILLAGE PAL,
BEARING REVEMUE 5Y. NOS. 324 = 476, BLOCK NO. 444, ADMEASURING
HECTARE — ARE 0-63-74 50, MTRS,, I, E.. 6374 50. MTRS., AKAR RS. 20,69
PAISE, T. P.SCHEME NO. 16 (PAL), ORIGINAL PLOT NO. 20, FIMAL PLOT MO. 25,
ADMEASURING 5336.00 50. YARDS.

FOUR BOUNDARIES OF THE PROPERTY !

ONTHE EAST : BOMTRS. ROAD, ONTHEWEST ! GOVT.LAND,
OMNTHENORTH : GOWVT. LAND, ONTHE SOUTH : ROAD.

For detailed terms and conditions of the sale, please rafer to the link provided

on the website of the Securad Credifor i@ wew sammaanfinsersa.com
Contact No g124-601089140, =81 7OE5451024; E-mall id
auctionhslpined@sammasancapital. com. For bidding, kg on to v, auctonfoces.in,

Sdi-

AUTHORISED OFFICER

SAMMAAN FINSERVE LIMITED

(Formarly known as

INDIABULLS COMMERCIAL CREDIT LIMITED)

Date ; 23,02.2026
Place : SLURAT

!
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. Ahmedabad




